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STATEMENT BY MINISTER

Recent abduction of The Vice Chan-
cellor of Kashmir University and the
General Manager HM.T, Factory,

Srinagar

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Now, we shall take up the Commis-
sions of Inquiry (Amendment) Bill,
1990,

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): There are some
amendments to be moved.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
There are other Members. Let them
come., Amendments can be moved
later, Yes, Mr. Minister.

SHRI S, S. AHLUWALIA (Bihar):
What about the statement?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It will be made after the Bills have
been passed.

SHRI S. S, AHLUWALIA: No, no.
We will not agree... (Interruptions)...

... (Interruptions) ...

SHRI JAGESH DESAI (Maharash-
tra): No, no. We cannot agreg to this
... (Interruptions) ...

THE LEADER OF THE OPPOSI-
TION (SHRI P, SHIV SHANKER):
Madam, the Leader of the House had
made it absolutely clear that immedi-
ately after the Special Mention, the
statement of the Home Minister will
be taken up. We will certainly pass
the Bills and we will not stop them,
But let us follow the procedure, In
fact, he ratsed the issue of procedure
and it was said that immediately
after the Special Mentions, the Home
Minister woulg make the statement.
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THE VICE-CHAIBMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Quite right. The only thing js that
sufficient copies have to be made
available to the Members. .. (Inter-
Tuptions) ...

SOME HON. MEMBERS : We do Dot
want copies. . (Interruptions) ...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
If you are not insisting on copies,
then we will take it up... (Interrup-
tions) ...

SHRI SANTOSH BAGRODIA (Rae
jasthan): I am very sorry, Madam,
that you are not listening to us and
you are listening to that side only.
You are not following the procedure
... (Interruptions) . ..

SHRI M, M. JACOB (Kerala): You
see this was agreed to earlier...(In-
terruptions) ...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I cannot hear you, What is it? ...
... (Interruptions) ...

SHRI M. M, JACOB: If copies are
not ready, we do not insist on copies
provideq we are given the 'right to
seek clarifications, This was made
very clear from this side and Mr.
Gurupadaswamy had accepted this. It
is on the basis of that that we are
requesting you to take up this now.

THE  VICE-CHAIRMAN (SHRI.
MATI JAYANTHI NATARAJAN):
All right. Yes, Mr. Mufti Mohammad
Sayeed.

THE MINISTER OF HOME AF-
FAIRS (SHRI MUFTI MOHAMMAD
SAYEED). Madam, I rise to inform
the House of grave incidentg that

have taken place in Srinagar on 6th
April, 1990.
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The facts of the incidents of abduc-
tion, as ascertained from the State
Government, are as follows:

On 6th April at about 0940 hrs,
Shri H, L. Xhera was proceeding to
HM.T, Factory at Zainakote, ac-
companied by a P.S.0. Constable of
C.I.S:F. gnd his driver, When the
car reached Qamarwari Chowk, it
had to stop because of traffic conges-
tion, whereupon 4-5 unidentified per-
sons forced their entry into the vehi-
cle and drove away, Subsequently,
the driver and the CISF Constable
were released, who reported the mat-
ter to the police,

The abduction wof Shri Mushirul
Haq, Vice-Chancellor, and his Private
Secretary, Shri Abdul Gani took
place at about 1320 hrs on the 6th
April, 1990, when they left the Uni-
versity campus in a vehicle. It has
been reported that ag soon as  they
reached the main gate of the  Uni-
versity, 4-5 unidentified persons got
into the vehicle of the Vice-Chancel-
lor and drove it some distance away,
from where they were transported in
an un-numbered van,

Immediately on receipt of the in-
formation about the incidents, action
was taken to block all exit and entry
points of Srinagar City. Efforts to
locate' them are continuing,

Some local newspapers informed
Police Control Room that the Stu-
dents’ Liberation Front has claimed
responsibility for these abduclivhg and
has demanded release of three de-
tained terrorists by 3.00 p.m, on 9th
April, 1990 in exchange for three
hostages, ‘The three terrorists nam-
ed in thig connection are-Nisar Ahmed
Jogi Fiaz Abmed Wauni and Ghulam
Nabi Buit.

Madam, it is with great SCTrow
that I inform the House that Shri

H. L. Khera, General Manager, H.M.T.

has been muredered by his abduc-
tors, His dead body was found
around 215 p.m, today in Batamaloo
area of Srinagar. Hon'ble Members
will join me in conveying our con-
dolences ang heartfelt sympathies to
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the bereaved family and to condemn
this despicable and cowardly act. I

assure the House that every  effort

will be made tg bring the criminals to
book,

The manner in which the crime
has been committed following  the
statement made by Amanullah Khan
in New York wyesterday reveals a
sinister design. As 1is well-known
Amanullah Khan has been gllowed to
carry on hig nefarious activilies ffrom
his sanctuary in Pakistan for quite
sometime. His statement in  New
York yesterday and the crime com-
mitted today show that the mis-
guided secessionist elements ip the
Valley are acting under instructions
received from across the horder. This
incident coupled with all that Pakis-
tan agencies have been doing in train-
ing and arming militants establish
the fact that they are actively spon-
soring terrorism in adjoining areas of
our country,

The State administration is taking
all steps for tracing Shri Mushirul
Haq, Vice-Chancellor, and his per-
sonal secretary for which intensive
combing operations and searches have
been continuing,

SHR{ MAKHAN LAL FOTEDAR:
It is indeed with a heavy heart that
I rise to wseek some clarifications
about kidnapping or agbduction of five
Indian citizeng by Pakistani terrorists
in Kashmir, The Housg as also  the
country is aware that this Govern-
ment started with political abductions
or kidnappings. The kidnapping has
now become the order of the day. It
was only within seven days from the
date this Government took over that
the first kidnapping of such a magni-
tude took place in Kashmir. If I
remember correctly, the Prime Min-
ister considered it necessary not only
to send the NSG personnel and com-
mandos to Kashmir but also the
Foreign Minister and the Energy
Minister,

It was a sad day for the count-
ry when the Prime Minister of India
released five Pakistanj terrorists in
exchange of one person and this has
set a very very wrong precedent for
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the country, That day was un-
fortunate ffor the country though it
might have been fortunate fop the
Prime Minister, I woulg have liked
the Prime Minister himself to be
bresent in the House and 1 could
have asked him how irresponsibly,
how callously he is toying or playing
with the future of this great country,
Kashmir is on fire, The hon. Home
Minister knows, as all of us know,
that only one week ago ong import-
ant leader of Kashmir, Mr. Mir
Mustafa, was hanged, He happened
to be our common ‘friend, my friend
as also the Home Minister’s friend.
He was an Indian who fought against
Pakistan in 1965, who led the Indian
~Army to catch hold of the infiltrators
at that time, It was that very Mir
Mustafa who negotiated for the re-
lease of the Home Minister’s daugh-
ter, T am told that the same Mir
Mustafa was engaged by one of the
Central Ministers to negotiate with
the terrorists and in the bargain Mir
Mustafa wag abducted, kidnapped and
killed at the same place, called
Batamaloo apout which the Home
Minister has said just now. Perhaps
the Home Minister is aware and
we may remind him that even in
1965 Batamaloo had becomz very
notorious for having become  the
haven of the infiltrators at that time,
Mir Mustafa was also kidnapped,
murdered, killed and assassinated
there. This time Mr. Khera has also
been kidnapped and his body has
also been left over there, I would
like to know from the Home Minister
what gspecific and effectiva steps
have been taken by the Government
so far to catch hold of the infiltrators.
Have they started combing operationg
in Batamaloo area? Has ganybody
been arrested? Has any search been
conducted in that area? It is very
unfortunate that we get information
not from this Government, not even
from the Pakistani Government but
from g persop sitting in New York
that ~these people have been execut-
ed, Tt is 5 matter of sharae for this
Government to come at 5.30 in the
evening to say that this gentleman
has been executed while Amanullah
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Khan said last night at 1.00 a.M.
that they have been executed, 1t is
not the question of only one Mr.
Khera, It ig the question of the
majesty of the sovereign polity of
India in XKashmir, Indig is dis-
integrating in Kashmir and the Prime
Minister is silent on this issue. I am
not accusing the Home Minister be-
cause sometimes he ig being divested
of his powers and sometimes Mr,
George Fernandes is vested with the
powers, I am not concerned with
it, I am only accusing the Prima
Minister because the policy emanates
from the Prime Minister, What 1
am saying ig that it is not the ques-
tion of only one Mr, Khera. Mr.
Khera represents, he symoblises, not
only the HMT and BHEL, He sy-
mbolises the entire public zector and
the entire working class in the
country,

The working class hag been attack-
ed by the terrorists, And it is not
the question of one Vice-Chancellor,
I am told that today in the Jamia
Milia, the entire student teachers
community is on strike, and they are
demanding the release of the Vice-
Chancellor who wag working in
Kashmir. It is a question that no
outsider from other parts of India,
whether a Hindu or a Muslim, can
safely perform his duties in the
Valley of Kashmir, The Valley of
Kashmir ig not more than 30 X 80
Kms, It is saiq that this Govern-
ment cannot manage the affairs in the
Valley, Let me say that this Gov-
ernment headed by Mr, Vishwanath
has prought this great country 10
the verge o disasier. Mr. Vishwa-
nath, as Prime Minister, is feeding
a psychology of surrender in  this
country. In this context I would
like o know from. the Home Minister
about the position ang the steps tak-
en for the release of the Vice-Chan-
cellor who has been kidnapped. I
am told, I do not know whether it
is correct—that perhaps he has alse
been killed and his body may be
found in that vicinity. The Home
Minister hag said just now théb
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curfew was not clamped there, From
the public place, somebody has been
picked up and kept in a car. Had
any security been provided by this
Government? To what exteng security
has been provided in this case? I am
warning this Governmeni, I know
they cannot govern. I know they
have no experience to govern, they
have no will to govern. Good judgp-
ment always comes out of experience,
And experience always comes out of
bad judgment, This Government is
not in a position to give any judg-
ment, any decision, any policy, good
or bad, right or wrong, The way
the things gre happening in this
country, specially in Kashmir and
Punjab I have a hunch that, per-
haps, they are taking this  country
towards disintegration, On this is-
sue, Madam, I would like {o seek the
resignation jof the Prime Minister
who has failed to govern this country,
Thank you.

SHRI E. BALANANDAN (Kerala):
Madam, we are shocked to hear the
statement from the Home  Minister
that Mr, H. M. Xhera has been killed
by the terrorists in Kashmir, and
also the whereabouts of thy  Vice-
Chancellor, Shri Mushirul Haq, gare
not yet known. His safety is alsg in
danger,

However, Madam, I heard the
speech of my friend ifrom the cther
side about the Kashmir situation. Has
this Kashmir situation been created
all of a sudden by this Government
after they came to power? No. For
the last many years, the policies
pursued by the Congress(I) Party
and the adjustments they have
made with the

(Interruptions)
SHRI M. A, BABY (Kerala): We

were peacefully [listening to him,
Why don't you listen to us?

(Interruptions)

SHRI E. BALANANDAN. I may
express my view, You may not agree.
You must listen to me. Still vou
want to politicise the issue now? You
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have to see the gquestion...(Interrup-
tions)

SHRI S. S, AHLUWALIA; This
is buicher Government,

SHR] E. BALANANDAN; You
must be prepared te listen to others
also,

SHRI P. K. GUNJACHEN (Kerala):
The country knows how many
people your Government butchered,

SHRI E, BALANANDAN: There-
fore the question is... (Inierrup-
tions)  The situation today is wor-
sening in Kashmir. We are all con-
cerned about it. Every Indian ought
to be concerned about it. But
by placing the questions in a histori-
cal view, we will find that the situa-
tion is created by those people who
were in power during the last so
many years.

Now, Madam, I do not want 1o~
trace the whole thing, But thig Gov-
ernment should take steps to  see
that the lives of the citizens are pro-
tected, And, at the same time, this
should not pe made 5 political issue
and it should not be asked
that the Prime Minister should
come ete. etec. This is not an issue
to be taken like that. So many inci-
dents like that happen, The question
of the unity of the country is at
stake and we had createq a national
feeling for the unity of the country
during our sfruggle. But that has
been lost because of the Natjonal
Conference losing the political hold
over the Muslim community because
of their juining hands with the Cong-
ress Party, This ig the vresult in
(Interruptions) You must
find out the reason for 3il this, I
do not for a moment condone the
lapses on the part of this Govern-
ment in not giving protection tg the
citizens of the country, especially in
Kashmir wvalley. Therefore, every
one of us is pained 10 hear the news
of kidnapping and killing of 4 eciti-
Zen of India, because a man from
HMT has been killed. Therefore I
must ask the Home Minister to tell
us what are the steps he has taken
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immediately on hearing the news of
kidnapping this important person hy
the terrorists, T must get an ex-
planation from the Home Minister. He
must alsp tell us what are the mini-
mum steps that he did take to pro-
tect the life of the Vice-Chancellor,
who is said to be alive, All possible
steps to this end should bhe taken
and this House should be given an
assurance that the Government is
actively engaged in protecting the
life of citizens of the country, We
must also take all possible steps to
see that any move from across our
borders which threatens the  unity
of the country is thwarted, The peed
of the hour is that politically we
must unite at this critical juncture
in, order to see that the unity of India
is protected, Each and every politi-
cal party in India should come ifor-
ward in this direction and see that
Kashmir remains a part of Indijy and
these terrorists are isolated. I re-
quest the opposition party also to
consider this point seriously. At the
same time, the Home Minister should
also explain what steps he is taking
to protect the lives of citizens.

siteelt ot FRE (957 wRW) -
wIAT  STANTETST nIEAT, TE Y
T ¥ wIAT W F, Ig g
T AT g1 W@ ggAr wEAr §iv
QY §9 ST WAT OF Fag I, ArfE
T ¥4 S ? ST of=  miEware
B T, @ W B M ? Fam
W%f%?ﬁﬁiﬁ’@\ﬁm,q% 2y
F & F1 owEw & fau? A w;Mw
T A A A e w faa fraw
ARFATET AT BT S(OT, T8 WY
s y@m %7 WfF smogad wear
TEY, W3 HIX weawr & fredw
famr war, 39 = yogo faar o
FX I AT IS fF @ wadarfet
F BT JT, aF AG BT WA ?
@9 TOFT TAT BT &Y AT B[
ag g wEar § f5 st 1 g
g€ &) ww & faw Ar A S ¥
Fqm fear & gad ¥ faw =g
afpr A wam a@ & B ooa
v @A ¥ AET & OFE
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argeiy A1 gIAiw gAr g7 nd
At FAT W W AT URIT W
ngeal & fag ? 9% a5 98 UHRA
7 F wF g9 an % fay AWT 39
FogEErT &Y, A& FIM, FAT
FXT, FE 94T AL AW W g1 T
@ & 7 gzad g T & Wit
g fafeeex o a9 § #T g9 @
FT Jgrm WAl W I g

U% WA FIEq ;. 47T

siyqay o FAT ¢ 77 A&
#g 9T A @/t & ar ' ag qedr
agh f5 F1 q&@ T WY, W@
FrOm &a A ?

SHRI DIPEN GHOSH (West Ben-
gal): Madam Vice-Chairman, I rise,
more with anguish than anger, to
seek clarifications and, while seeking
clarifications, to put across certain
issues to the hon. Home Minister
which need the immediate attention
of the Government.

It is not the time to talk about the
failures or lapses and the reasons for
these failurcs or lapses on this side
or on that side. It igtime for all the
parties, at the national level, to put
their heads together, to address them-
selves and to find ways and means te
protect the unity and integrity of the
country, because what is at stake to-
day is not only the lives of certain
persons but the very unity and inte-
grity of the country is at stake,

It is really painfu] and most unfor-
tunate that the Government could
not take effective steps to find the
whereabouts of certain abducted per-
sons within a very small area. I do
not know the exact size. Mr. Fotedar
has said that it is 60 x 30 kms. or so.
But the question is, the latest deve-
lopment in Kashmir underlines the
necessity of eschewing the diflerences
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among the political parties, particu-
larly, the parties operating at the na-
tional level ang making a joint effort
to defend the unity and integrity of
the country.

Madam, particularly, I want to
bring to the kind notice of the Home
Minister, through you, that after the
abduction of Mr. L. M. Khera, Gene-
ral Manager of the HMT. factory at
Srinagar, the workers and other em-
ployees of the factory have been very
much scared. Thig will be more so
when they hear the news of the death
of Mr. Khera, which has been made
public. Most of them have already
fled. The disquieting feature is that
these workers and other employees...
(Time-belll rings)who had to flee for
protection are being asked by the
H.M.T, management tp go back and
resume their duties. I do not know
what will be their reaction when the
news of the death of Mr. Xhera
reacheg them. They cannot go back
and join. This is the practical diffi-
culty. You cannot tell them “You
overcome the fear and go back and
join’. That situation does not obtain
there. If they do mot join, despite the
management having asked them to
resume their duties, they will be
penalised, or, they will stand to lose
their wages. This morning, some peo-
ple of the Srinagar H.M.T. factory
came to me. I have also talked to the
hon. Minister of Railways, who is
looking after, or, co-ordinating, the
Kashmir affairs; Mr. George Fernan-
des. One of our Memberg is repre-
senting our party on the advisory
committee. So, T would like to know
through you, Madam what steps the
Government proposes to take to ar-
range adquate protection of the wor-
kerg not only of HMT but other Cent-
ral Government offices, Central Gov-
ernment undertakings. All of them
are under attack and they are scared,
they are fleeing. I woulg request the
Union Government to pass necessary
orders to the respective management
of these organisations not ¢y insist on
those workers to join the duty. Instead
of that, some other methods have to
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be found out so that they can report-
for duty to other units outside of the
Valley and they are allowed to draw
their salaries, wages, efc,

o AT HFAT G (ATEA(T) ¢
qew, % SFal & Qw7 Afaw
ofgTe @ fedr ot =idgadr @y
Bigd %1 F 'iey 1 =€ faw
gty g1 wgr g, fsa fgv afew
“efeart” v wIw & fag 4-5
alaxarfear a‘r‘:’:rr cr:rn qg@r
1 freafan gat , aeafEa gar g,
AfpaT zTE ugrfr & faq =‘mi
FAMEY & T weg  Sfedl &
a3z At W afpw oag asn g@a
f&q a1, fsa & avg gt
FY BYIT A4l

dza, Af@ a9 g@w gar § f&
MR AT & qfyg F0d &1 FHl
g ar fag @t #r x@r & gt W@
grg dlq 4y W@elw & W ORI
Figd; g a1 fasgq afz &1 frarar
frga Tar 21 9z sy Wewe grgﬁ
fear, za% =2 famt f& 6 =9a,
1990 &I @U9YT 09.40 ad =
TH. CF. @90 xT Faa Ianfes
giear dq § 30 fxedfaw fgar
mmr T IaF g o8 f&T 1320
as gwifa wadea F1 fgsafan gun
dr 09.40 9T 97 @1 &7 fgeafer
gUT, IE |y AT ErEal Wi
St x¥eFq g1, SAET WIT A0
MY  Aldgxatfzsl & sEEr BT,
%rfe-ha 36 @R § g AE AT
wrd 4 f5 gy fpaw awg ane
BTN, FET BTN, fwa wATAT § BRI
T R fRaw a9 gfws w
we frar? sq owgiv gfwm &Y
plare fwar, s f&aa safs 13,20
q¥ Faifa &1 u%F FT 8 RUELT
g @ g, A AT 4 HE &wm WIS
gfag aeqr, w1E aEEdr, fgdr
%1 FX FTAAE AG z2 7

& Afqafedr ¥ sigy NagT W@l
§1 favafaeman w1 ey 3T, Sl
e TmT T pidgaie A g, el
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T owT A gu @ FiEdgg ar fFEr
q fadll Sw1T a0t g wid W@ g,
afga Y W S[q W @, w@r
AW @i &1, 9gi & 99 fevafamay
F e Y, 9T 4l 4 AT AT
2 fgmrgr oft At g S @g gl
2 A%’

9% AT TEIA @ Fal
azt 9¢ gL ALE F ATFIASC A ML
SENE (G GO T S 0
82 F ®igT @ 3 fpsafan #3
gar? ag AFIN F g A FMawss
faq q%® & =d wTg? A FE WI
f& g @9a 3Ty 3T a7 & fwa
frg ar @ &1 4 faqa & #HIT
3T §99 § AT dowd a4l g o
Far 377 fey ag W A Al
1 Far afeng g fv ox @9 faa
5T & AT A 7 wa aan fgar
ST Wl &§? 4z sgie fya avE ’
a7 Ygim few, @z ® SmAAl
F7Zar g |

SHRI SHABBIR AHMAD SALARIA
(Jammy and Kashmir): Madam Vice-
Chairman, it is an occasion which is
really sad. Whatever has been said in
the House and the statement made by
the hon. Minister leave many things
to be asked. Firstly, the statement
betrays an understanding of the fact
that Kashmir is a political problem
and that it has to be tackled politi-
cally. On the gther hand, efforts have
been made to throw the blame at the
door of one or the other. This is not
the time to do that. Secondly, the
statement does not show that in the
combing which had been conducted
what area did it encompass. How
many people have been arrested in
the course of combing operations?
According to news, hundreds of peo-
ple ha#ve been arrested. And accord-
ing' to the fats which have been
divulged, for a period of five days
ldontinuously, curfew has been kept
and all entry and exit points have
been plugged. Notwithstanding that,
the incident has taken place. The
question is that the Govern-
ment should find a  political
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solution to the Kashmir problem.
By merely sending a Governor who is
wall-known for his mdministyative
capabilities or strong methods, you
cannot solve the Kashmir praoblem.
That he has tried and he will continue
to try it. You must approach the
problem in a manner that it can be
resolved.

In this connection, you must realise
that in Kashmir, it is not a problem
of a few persons. This thing is not
noticed in the statement of the hon.
Minister. It is a mass movement; only
a few persons are not involved, There
is deprivation. There ig nothing avail-
able in Kashmir Neither medicines,
nor vegetables, nor meat, nor sugar
is available and the people are suffer-
ing. Under the circumstances, how
can you have the people with you?
Angd unlesg yoy have the people with
you, you cannot tackle the problem.
In your effort to get rid of the prob-
lem, you are also enraging the people.
You are throwing the baby with the
bath water. Please, for God’s sake,
approach this problem carefully. For
that purpose, you enter into a political
consideration of the matter. What has
leq to this situation is the continuous
erosion of the autonomy of Kashmir
which wag promised to them. There-
after, from time to time, people have
got alienated. You talk tg the people,
give them back what they have lost.
That way, it is hoped you may be
able to salvage the situation. The
matter is going out of our handg be-
cause of our internal bickerings.
Kashmir is divided into two parts
on earth and Kashmir has difficulties
because one-third of it population—
40 lakh people—are on the other sidas
and 70 lakh people are on this side.
Nobody notes this.

THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN); Kindly
seek clarifications.
SHRI SHABBIR AHMAD SALA-

RIA: I am seeking a clarification
whether the hon. Minister has taken
note of the situation. What is the
humber of persons who have been -
arrested? What is this combing ope-
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ration? What horror has been done
on the people in the name of com-
bing operations? Nobody endorses
such an act, but while you are doing
all this, you are also alienating the
people by denying them even  the
basic liberty, even the right to ear,
even the right to move about.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude.

SHRI SHABBIR AHMAD SALA-
RIA: Thercfore, under the circumstan-
ces I say, in view of what has been
said by the hon. Minister, there has
been no stress on this aspect of the
matter that we have not to lose the
people. In wrder to get rid of the
problem, we are losing the people.
Once we have lost the people, we will
lose Kashmir. Therefore, that should
not happen. We should keep the peo-
ple with us and tackle the problem.
On the other hand, the statement says
that we have pluggeq thig or that, we
have kept the curfew for a period of
five days, We have given all possible
hardship and deprivation to the people.
That will not improve the matter,

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Madam, yesterday it was
Ahmedabad, today it is Kashmir, to-
morrow I do not kngw what. Today
we are again discussing Kashmir and
we are discussing Punjab also later.
It is a sad reflection on the method of
governance. I cannot call it a govern-
ment, T cannot call it a coalition, I
do not know what to call it.

CHOWDHRY HARJ SINGH (Uttar
Pradesh). They are not running a
government; they are running a
morcha.

6.00 p.vr.

SHRI VISHVJIT P. SINGH: I agree,
they are not running the Government.
They are running away. They are
ranning away from the problems of
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this country, they are running away
from the people of thig country, they
are running away from the responsi-
bility which has been reposed in them
by the people of this country—or, has
it been reposed? No, it is not. It has
been abducted by them in spite of
the wishes of the people. With a
minority vote, with a minority re-
presentation through ., . (Interrup-
tions)

AN HONOURABLE MEMBER:
Don’t politicize it,

SHRI VISHVJIT P. SINGH: No, I
am not politicizing. If anybody is poli-
ticizitg this matter ,it is your ally, the
ally of the National Front which has
been going on asking for removal of
article 370. If anybody is politicizing
this issue, it is that party which is
raising slogans all over the country
against one community—which I will
not name. If anybody is politicizing
this issue, it is those political leaders
who have come to a nefarious under-
standing to be together in this House
and {o be separate from each other
outside. And those are the people who
are taking political advantage of it.
... (Interruptions) ...

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): It is to keep you
out that they were elected by the
people of this country...(Interrup-
tions) ...

SHRI VISHVJIT P. SINGH:
Madem, this statement makeg it clear
that it was known as to who the kid-
nappers were. The kidnappers had al-
ready attempted and approached the
Government. The place is known, the
place where it took place. As Mr.
Salaria has said and ag Dipen Da has
said, the area was curfew-bound,
there was a combing operation on
and the whole area was cut off. In
fact, Madam, I would like to share
with this House what hHag been repor-
ted in all the papers: Negotiations
were on yesterday... (Time-bell rings)
...I am just concluding. I am talking
about yesterday; let us come to yes-
terday because the killings took placa
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yesterday, last night. The negotiations
were on and in those negotiationg the
terrorists had brought their demand
down. From asking foy the release of
three, they had come down to the re-
lease of one. If T am not wrong, last
time there was one person involved
ang we released five. Thig time there
were a number of people involved and
they were asking for the release of
one. The ratio was reverse, the arith-
metic was in reverse. And, Madam,
what did we do? We sat quiet while we
saw them being killed. That is what I
" am ashamed of today...(Interrup-
tions) . ..

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please seek your clarifications,

SHRI VISHVJIT P. SINGH: I am
seeking my clarifications. Madam, in
the combing operation the so-called
terrorists were arrested. I may inform
this House, it was not the terrorists
who were arrested, I have said so be-
fore; Imposition of your draconian rule
is on the people. You are arresting ihe
people and you are allowing the
terrorists to roam freely. This is the
result of your policies, Mr. Home
Minister. When you oppress the people
and when you allow the terrorists to
go free, this is the result... (Interrup-
tions) . .,

DR. NARREDDY THULASI RED-
DY (Andhra Pradesh) Seeck: your
clarifications. . . (Interruptions)

SHRI VISHVJIT P. SINGH: I am
seeking my clarifications, Mr. Telugu
Desam! I now seek my clarifications.
... (Interruptions) ...And the clarifi-
cation T seek from the hon, Minister
is that these incidents, I know, are
not going to stop. As you have said,
the hand of Pakistan is behind this,
" The Pakistani Prime Minister has
even given a fund of Rs. 10 crores for
this purpose.

SHRI VIREN J. SHAH (Maharash-
tra): He is giving clarifications.

“SHRI VISHVJIT P. SINGH: No, no,
no, no, 1 am not giving clarifications.
Mr. BJP, I am not giving clarifica:
tions: I am asking for clarifications.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude now. You don’t have
fo respond to that. Please conclude

now. (Interruptions)

SHRI DIPEN GHOSH:. He has got
connecptiong with the abductors.
Therefore, he knows that. "(Interrup-
tions) :

SHRI VISHVJIT P. SINGH. No, no,
no, not at all.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude mnow. There is no
time, :

SHRI VISHVJIT ©P. SINGH:
Madam, I would like to know from
the hon. Home Minister that when in
future such incidents take place be-
cause this is already over, thig chap-
ter is closed... (Interruptions) No,
no, no. I am quite sure that he would
have suffered the same fate. These
people will tell us after the body is
recovered. Let us pray that he is all
right. But I have no faith in the
competence of thig Government that
it will be able to save him.

I woulg like to know from the hon.
Home Minister that in case of such
incidents in future what your speci-
fic plan of action is, tg what extent
you are willing to go.  Ygus -make
noises that you are going to take ac-
tion against Pakistan. What action are
you planning? You keep . making
noiseg that you are going to take ac-
tion pagainst the terrorists. WHhat
action are you going to take? You
were in contact with the terrorists
through negotiations yesterday. 1
woulgd like to know if you have pick-
ed up the people with whom you were
negotiating, if you  have arrested
them.

I would like to have specific ans-
wers tg these questions from the hon.
Home Minister. R

Thank you, Madam.
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st st e AMT (I6%
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I am reminding you of the time, 1

have to do that,

Wt st wwE W o g9
[T AT wF Y afrd oW i
AT I g1 A1 aifEd waw
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ot yrava fag aggnfaa .

v vF F
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st SR ga1E RIAT 58 Y

ar ' & afxT za new & 4T W
A ¥ ol uxd ¥ Tq A Uz
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ey S SgrE g1 994 )

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Prof. Chandfeshi P. Thakur. Please
be very brief.

VPROF. CHANDRESH P, THAKUR
(Bjhar): Madam, you are a charming
" person.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That makes no difference,

PROF. CHANDRESH P. THAKUR:
I have to accept your ruling. But the
problem is that the news from Jammu
and Kashmir ig really chilling. What
ever the Home Minister has said is
incomplete and is rather late and
yet it is chilling. The hour of recko-
ning for this Government is ticking
fast, if it has not already come. The
loss of life of such souls like that of
the Vice-Chancellor ang a Professio-
nal Manager ir the HMT ig really
reprehensible, It is not a question
of a person; it is a question of a sym-
bol because they haq not been invol-
ved in any activity which would
have hurt any person. They have
been identified. as symbols in the
societyl They are trying ,to take
such lives in order to  transmit a
message to the Government that it
is walking, it is incapable and it
cannot countenance them so far as
their power to kill people at random
ig concerned.

My simple query is, if the negotia-
tion has been in progress, what have
been the termg of the mnegotiation?
Secondly who were the parties nego-
tiating from both the sides? Is it pos-
sible to identify ang take the House
into confidence? What hag been the
course of nmegotiation? What were the
initial terms and what have
been the subsesuesnt terms? Is
it a fact that Mr. Khera has
been  killed because the terms
were not accepted? About the Vice-
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Chancellor at least until this moment,
the Home Minister has not conceded
that he ig no more while one Member
of Parliament says that he is no
more. If he is still alive, are the
terms of the negotiation such which
could be acceptable and what are
those and how socon those will be ac-
cepted by the Government so that
one precious soul ig saved? Is there
any guarantee that the Government
has foung newer ways to move in
J & K? It had appointed a Minister for
Kashmir Affairs. Today the very fact
that that Minister is not here making
a statementg on behalf of the Govern-
ment shows that perhaps he has been
divested of the responsibility and the .
Kashmir affairs has been restored to
the Home Minister. If that is the state
of affairs, what are the new steps apart
from divesting the portfolio from the
Minister in charge and what is the
possibility of the effectiveness of such
steps which will forestall such ghast-
ly events in the country?

SHRI SUKOMAL SEN (West
Bengal): A few days back one Mi-
nister hag been appointed in charge
of Kashmir affairs and one Committee
had been set up for the purpose, I
would like to know what progress
has been made by the Minister in
charge ang the Committee in respect
of establishing any political contact
in Kashmir,

Another clarification I would like' to
seek is as Mr. Mathur has said, Mr.
Amanullah Khan, ig acting from his
pbase in the United States and his
ctatement has come out in today’s
newspapers,

Whether the Government of India
is taking up the  matter with the
other foreign
country where the JRNLF or any
other such organisations are basing
themselveg for subversive |activities
inside India. These are the two que-
ries I am posing before the Minister.

SHRI SANTOSH BAGRODIA: No-
hody lis peacefully living in this
country and if you are under their
influence even we will not live peace-
fully.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
What did you say? I am sorry, T can-
not allow all these things,

SHR] SANTOSH BAGRODIA: All
right, I will withdraw. I did not
mean anything to you. In a lighter
way, I have said. Don‘t worry, I will
withdraw those words.

Now, coming to the serious point,
the Minister has said in hig statement
that the Students’ Liberation Front
has demanded release of three de-
taineg terrorists on the 9th April. I
would like to know from the Minis-
ter, what effort the Government has
made in these negotiations. Did he
send a special team from here, not a
Minister but at least 3 DIG or any-
body at the lower level? Did you ac-
cept or refuse their terms for the
telease of al]l the three persons held
hostage? What wag their real demand?
Dig you try to bargain for the release
of the three persons? The newspaper
report says they wanted release of
only one terrorist but your statement
says they demanded the release of
three detaineq terrorists. I would
like to know whether they wanted
the release of one terrorist or three
terrorists. May I know whether you are
willing to release one terrorist or three
terrorists? The newspaper report from
New York also sayg that the three
persons held as hostages have been
killed. I really do not know whe-
ther this Government knows about
it or they knew nothing about if, in
spite of their negotiations with them.
These people from Jammu & Kashmir
have contacted their counterparts in
Assam and North-Esstern region, 1
woulq like to inform this Government
that there are many new terrorist or-
ganisations coming up in the eountry;
for example, Meghalaya United Libe-
ration Army and Barak Liberation
Front in the Barak valley area of
Assam. Certain other underground
organisations seem to have prolifera-
ted as a reaction to some existing or-
ganisations. They aTe, Minorities of
Assam Liberation Army, Ahomi
Mukti Force of Assam and Tribal Vo-
luntary Force. Like this there is a

[RAJYA SABHA]

Minister 168

list of twenty names. I do not want
to name all of them but I am only
trying to tell him that unless thera
are terrorists nothing moves in the
country today. Already many ques-

tions have been raiseq by my colle-
ague, Fotedarji and before you ring
up the bell, I would just like to tell,

Ur A F T ORI E A omled
wlodfis & fag fadr 4 e &
famr ar

“smr fedia X ®F 94t i,

gH! ey, g4 vEar gEr gea
It was the paradise of the earth,

Fpd F <X SIq BT FY w290
f eegiv Y @x faar & w18 &%
3§ T F nIY ¥ & g8 ux
T g AT 2, 7€ 319 @

“sta T Mat faw W@ s
q & AT,

gd %0 atfn g2 g7 % wadn
g9 4T,

glaq fRa as & amodiT &7
A5 BHT,

HUHTT FY, wIGE) diw G g o |
agy 52 F3q & greNT &0

HqG GuT,
g1 {78 ~v7a wyuad 4, vewq

g g7
SHRT CHIMANBHAI MEHTA
(Gujarat) : Madam Vice-Chair-

person. ..

SHRI KAPIL VERMA (Uttar Pra.
desh): Three hours ago, I sent my
name for seeking clarifications.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): I gave my name much in
advance,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It is impossible to please all the
Members. There is a time cons-
trainst. It is entirely the discretion
of the Chair, Mr. Verma.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

It is entirely the discretion of the

Chair. ]

SHR] SYED SIBTEY RAZI: There
should be some rationale. There
should be some principle... (Inter-
Tuptions)...It is highly unfair...
(Interruptions).... You have to do
justice.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
That is what I am doing. It is impos-
sible to please all the Members, It
wil} take extra time if everybody
goes beyond hig time schedule..,
(Interruptions) ...

SHRI SYED SIBTEY RAZI: 1 gave
my name in the very beginning, but
my name has been omitted. We will
obey pour instructions, but there
should be some rationale behind it.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I am sorry, it is not possible to please
every Member. .. (Interruptions) ...

SHRI SYED SIBTEY RAZI: It is
not a question of pleasing any Mem-
ber. You are the custodian of the
rights of the Members and you have
to do justice. .. (Interruptions) ...
You are not there to please anybody.
You are there to do justice (Interrup-
tions) ... ’

THE - VICE-CHAIRMAN (SHRI-
MATI JAYANTI NATARAJAN):
I am aware of it. I am aware of
what you are saying...(Interrup-
tions)...1 am aware of the rights
of Members. But there is the time
constraint. I am  sofry, it is .not
possible to call all the Members.

. . (Interruptions) The rules are
that it is the discretion of the person
in the Chair... (Interruptions)...

SHRI ASHIS SEN (West Bengal):
It seems that one party is fielding a
battery of persons to attack one per-
son. .. (Interruptions) ...It is the
intention of that party to see that
this Bill is not passed?...(Interrup-
tions) ...
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Chimanbhaj Mehta.

SHRI CHIMANBHA[ MEHTA: I am
extremely sorry to hear this shocking
news about the kidnapping of Mr.
H. L. Khera and abduction of the
Vice-Chancellor and others. This is
a question of national concern, I
would not like to be partisan on this
issue. It is not a question of sco-
ring this or that point. Of course,
some irrelevant remarks are made
that Shri V. P. Singh should resign.
Why shoulgq be resign? Should he
resign for the mess that was created
in  the past?... (Interruptions)...
Shoulg he resign for the mess that
you had created in the past and which
he has inheriteg today? Is it his fault
to carry this burden on hig head?
this is my question.

SHRI KAPII. VERMA: You were
also a party to it. You have gone
there only today... (Interruptions)...
Till yesterday you were there.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please don‘t respong to interruptions.

SHRI CHIMANBHAT MEHTA: Now
the whole thing is this. I am asking
the Home Minister whether national
interest should precedence or the
party interest. This is what the whole
confusion about. And every time
the National Front Government tries
to find a unifieg solution, these people
do not help in making a unifiedq na-
tional effort. This is very important.
Therefore, how will you bring them
round? Of course, they are also pat
riots ang I have never challenged
them. 1 do not challenge the pat-
riotism of any party over here. My
National Conference colleague also
talked about it yesterday. Kashmir
has to be treated as an autonomous
territory. We cannot wish away the
historical fact but at the same time
separatism has to be fought, How to
contain this? Will the Home -Minister
clarify this point also?
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It ig said that Draconian laws are
there ang they are being used against
the people, but the terrorists are roa-
ming about. If such questions are
asked, how to answer them? Whether
Draconian laws are required or not,
what they call us Draconian law is
harsh law and if it is required, may be
that some innocent people are also to
suffer.,  But the question is who is
mainly suffering. 'Secondly, what
is the policy of all the parties on this?
The Home Minister should ask the
parties concerned as to what the
policy should be towards the kidnap:
pers. Should there be negotiations
with the kidnappers? Firstly, they
say that you should negotiate. Then
they say, you negotiate one for one,
and then they say you negotiate five for
one. What do they want? Let them
come out with what they want. Let
them not be only critical always of per-
sons here because they are also res-
ponsible and they are supposed to
solve thig issue,

With regard to kidnapping, one
shoulg take a very strong stand. I
say this because there are Naxalifes
with whom things are being nego-
tiated by this Government or that
Government. Now, coming to this
issue, I would like tg know one thing.
What should be the policy in this
regard ang in regard tp the mainte-
nance of law and order?

SHRI V. NARAYANASAMY (Pon-
dicherry): You ask the Home Minis-
ter,

SHRI CHIMANBHAT MEHTA: I
am asking everybody because the
Home Minister is going by consensus

. (Interruptions) .. . When he goes
by consensus, you say that he is sur-
rendering because for you going by
consensus meang surrender and riding
roughshod meang ruling! So, I would
request the Minister to explain all
these points. Thank you, Madam.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Now, Mr. Motiram Patel.
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SHRI VITHALBHAI M. PATEL
(Gujarat): Madam, 1 would like to
know whether there is any thinking
In the Government or whether there
Is any proposal to seek the assistance
of American Congressmen to hego-
tiate with the Pakistani militants in
Kashmir, This is one thing.

Secondly, T would like to know
whether there ig any thinking in the
Government to  negotiate with the
Pakistan Prime Minister to settle this
issue with the Kashmiri militants.
In thjs connection, I would like to
mention that last week you showed a
lengthy film which shows the achieve-
ment of Mrs. Benazir Bhutts in one
vear. Was it connected with this in
any way? If the Home Minister does
not know this, let him contact the
Foreign Office ang let us know whe-
ther there is any thinking in the
Government to contact Mr. Stephan
Solarz or the Pakistani Government

in this regard,
THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
Now Mr. Khaleelur Rahman.
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WEF N AE AT TET HOAN gl
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¥ ogE 39 § Az A A 40

§ oz #ffwedma qoar wign iy
FAT 1Y AT AT NqEA T &Ted
F AT Y wEAe 8 ¥EfE A
W Fr O T s JFaAfEr wid
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agafedy & @7 o« gEd ATy, w Ty
qear argar, ag s fafaeee



173 Statement

wlgd F w@eqe 9w fzar §, zaq s

sda A oF Gx Fl aradia gE,
frfifagea 2, wa®i aedlate @&
Fgrgs T &, av a9uT JaEE R
FEdiald & A ¥ qald  HiT A3
aqe f To a@ET ¥ AT wad
Y, a1 Frme, € 7

wheoyl Jols seme p2] )

wly  pdee Sedpslsmail 2
G 90 Sy gae kg gaeyed
o ol oyl Kyeg hosigyels
el 85 BingS &y by S Ly
P Oyt By A JyR zadly K lasl 9> S
] Uer dys @3NS 4S5 Hly
ot e culpe sS4 aily

ol ol e aeme - dsle Ul
o dgb yree geyd yihaw S p3le
opd] S 35 e &2 o D lo
ol e plsl yiy & Ul S gp
o Bl G WS allle K b
TR P I Sl 5
o o ke = e Jala WlgeS
- ¥ Ut &Y &

W 92 v&,\ﬁ*ig,gﬁ Sal pae
SMa pluily il WS &5 Kigalg
et 2 ale jyan
df [ 4| =5 P I T
St S Oakam ST TS
& 3 iy S ey WS
- 98 (O $Tyykae

Uepes & a~ wly  gpmys
phwhe ol g &z &S Kignly

[ 10 APR, 1990 ]

Transliteration in Arabic Script

[ - ehed wl&e&u s

by Minister 174

LS pa edglal] & Gale
Sl a Jesl 1 pae sl - 2
LS - S cuy ol LS 3
) WY % d‘w, Sy wi&gl@:’ﬂéi
Loy o - 2 B G e
e S wlsaid (S o wls
S R BRI TRV T L
S L)-bb;,}& LS Lol el

T o odedsS Lef

st dqz fesy <t ¢ dew, W
g7 W QAT S AIFAT | HIH
9gF A § a5 §Ts xal g fa
sl & faed gl § oWe
fad wadt & Wev aid WA W E
A AlGFT Q0 &6l 3, 98 &
fe@zefaq T Hgis daf sadr faal
& 1 omm F WA feas wgw At
¥ a7 9T 3E ¥e @ £

JuF ww1ar, § ag Srawi ATga
fp sm g wd Ay § & W9
viedifasn gtz @ sff @ &
ararA &% @ F, Tea a7z @ AqiwE
TrgEly AT atgT & FT 07 212
foezdr & = T T A Al
e FaF0 F@r 1wt fwat war
IO @ aw fgad dn w fedua A
fepatl & 7 miT sy A w72
fafeirey R Hal WT 3 TEF @A
mid ¥ oy, T sAR ¥ A
am < wifwa & f59% aw ¥ uE
zE@ Al At w8 § 7

deq, @Y #g qF wata
faa 9 ¥ gm fafqeeT wwa &l
qara ATRAT § | @ g ug AR
ft =gat § fs fora a® A AT &
R fpar S T g, S8H g6
F otd Fr Rws a3q 1 AT

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): [Madam,
Vice-Chairman, I have just one obser
bation toc make.
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[Prof. Sourendra Bhattacharjee]

Mr, Fotedar has been in Govern-
ment for quite some time and should
very well admit that what has been
happening in Kashmir or elsewhere
in the country is a situation created
by them. That of course does not
mean that the present Government is
absolved of the responsibility of what
has been happening at present. The
present incident is sufficiently depres
sing, sufficiently unnerving, in exXpos-
ing the helplessness of the machinery.
administrative and law and order ma-
chinery, in Kashmir itself, Therefore,
the Minister should assure us on that
point whether in Kashmir the machi
nery has been strengthened or not to
take care of the law and order situa-
tion. From the facts of the case it
does not seem so. Mr, Khera’s car
wag held up...(Time-bell rings)...
in a traffic congestion. That is, it was
a crowded place, undoubtedly, How
al €.40 in the morning they could be
taken away unobtrusively and how
the Vice-Chancellor could be taked
sway by four or five terrorists...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly conclude,...

PROF. SOURENDRA BHATTA.
CHARJEE: ...when gtudents are ex-
pected to loited about, if nothing else?
After that I would request the Home
Minister to state that apart from the
question of negotiations, when because
heat was on the terrorists and they
were on the point of stumbling and
ultimately handing dver and they ask-
ed for relaxation of curfew gzt 3 am,
so that therc could be collective con-
sultation on their part...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly seek your clarifications.

PRO¥F. SOURENDRA  BHATTA.
CHARJEE: On this point, I would
like to know whether there was any
such thing, whether this was refused
and whether ultimately that led to the
murder of Mr, Khera, which has been
reported by the Home Minister, and
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the unknown condition of the Vice-
Chancellor and his Private Secretary,
There is another aspect. This Ama-
nullah Khan who announced the
murder of all the persons did so from
the United Nations Headquarters, This
scems to be a bit strange. He is no
doubt in the U.S.A. But the United
Nations Headquarters is not a part of
the U.S. sovereignty. It is an inde-
pendent entity. So, he took advantage
thereof. Now he may be at large in
the US.A. It is for the Government
¢of India to decide how his where
apouts will be pursued,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I am calling the next speaker,

PROF. SOURENDRA BHATTA-
CHARJEE. But the Home /Minister
shoul¢ give some assurance regarding
ihie future,

SHRI KAPIL VERMA. Madam, the
statement of the Home Ministey is
indeed shocking, What he has told us
thig ¢vening was broadcast all over
the world last night, if he had taken
the trouble of listening to foreign
news, This morning’s B.B.C. has
told us many other things. Since time
is short, I am going to ask pointed
questions. An IAF. aircraft had
taken 74 militants to Jammu. I am
told that they have been interrogated.
I would like to know from the hon,
Minister they have been able to find
out what exactly is happening there.

Secondly, ig it g fact that the Addi-
tional Chiet Secrefary, Mr, Hameedul-
lIah Khan, met the father of the leader
of the militants in Srinagar? He must
have read all the details in today’s
‘Times of India.’ Therefore, I am not
going in details. I want to know, as
some of my friends have suggested,
what was the gist of the negotiations.
Is it 5 fact that the negotiations broke
down on a certain jssue? What was
that issue and how did the negotia-
tions break down?

Now the Prime Minister of Pakistan
has openly declared that she will wage
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a 1000-yeay war, She has said it very
clearly. Now it is very clear that they
will do anmything to get Kashmir, My
suspicion is that our Government is
so much hesitating on this issue. Its
policy is u» weak-kneed that some-
times I get jittery about it and some-
timesg I imugine that they are washing
their hands of this problem. A
demand has been made and there is
an international convention also that
if immediately next to the border
there are camps or the things about
which our Government has been talk-
ing have been happening, then hot
pursuit is our right, If some people
come from there or they are pushed
into oup area and they create disturb-
ance here, then it is our right to des-
trcy those points. Is the Goevrnment
thinking #sout it? What is Govern-
ment’s’ reaction?

Lastly, the Minister had saig the
other day about a political solution
and that the Law Officers are being
consulted on the question as to whe-
ther the Assembly can be revived.
What has happened about it? What
progress has bheen made so that the
politica] process can be started?

DR. JINENDRA KUMAR JAIN:
Madam, in this hour of crisis I wish
to make a statement that this is not
the time to throw mud at each other
or to look ut the problem in a partisan
manner,- 'This is the time when the
whole House, all the political parties
and, In fuct, al] the people of this
country must stand up with the Gov-
ernment to fight this menace of terror-
ism. But I would like to know from
the hon, Mome Minister as to where
he places the problem of terrorism
in his scheme of things., Does he
consider this problem as a problem of
political différence alone or does he
take and 'recognise this problem of
terrorists that these are the enemies
of this nation, these are the nemiey
of human civilization and that this
ig the biggist challenge today that has
been plaet | before the integrity and
unity of b \s country? Madam, this
clarificats is necessary because un
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less we classify and clearly think ag
to where we place these terrorists, w@
will continue to be indecisive in out
actions and will continue to vacillate
in our decisions. I woulqd ike to make
a plea that the time has come when
the Minister must make his mind
clear and should identify these anti-
natioaal, anti-social and anti-human
elements as the sworn enhemies of this
society, and must pursue the policy
of hot-pursuit. Wherever they are,
they must be identified, they must
be destroyed whether they are op this
side of the border or wherever they
are, Uness the Government shows
that kind of firm determination, the
national humiliation will continue to
take place. It is not a question of the
life of one or two citizens, Madam,
we feel that it was a mistake that on
the earlier ogccasion the Government
showed leniency to the terrorists.
There is no question of talking to
these enemies of human civilization,
Government must not show any kind
of leniency. The minimum that the
Government owes to the citizens of
this country, Madam, is the protection
of life liherty. Ang let nobody think
that we are talking for the people of
the rest of the country. The people who
are suffering the most because of
today’s situation are the people in
Kashmir. There is ng life in Kash-
mir today. And it is for these people
of Kashmir that I'raise my voice today
that the Government must do every-
thing to save the people of Kashmir
from the terrorists. (Time-bell rings)
All Kashmiris are not terroriste and
all terrorists are not politicians. To
give them concessiong on the footing
that you treat it as a political differ-
ence of opinion would be a binduer,
and it is a challenge to the unity and
integrity of this country: And Govern-
ment must fight. And I want to make
a plea that while I mobilise the whole
public opinion in favour of the Gov-
ernment, the Government also must
not vacillate. Now, something has
been said here,..

THE : VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly seek clorifications,
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DR. JINENDRA AUMAR JAIN:
Madam, I will seek clarifications...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude, ’There is no time.

DR. JINENDRA KUMAR JAIN:
Thank you.
THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
Mr. S. S. Ahluwalia.

st geawia fag wgaataan
qglgar, ® A™E W & R IEAr
AT 5w FW wET H GF =W
a‘smf AT AT AAIT war g F
| 9Z qE W 9 %el & 3@ g%
BEA | WIHE [T HIOT WT F
aqrge PIA A qE wF AW
ARIAATATE AT FAATE H dSaT,
tT‘{f's'E" Ima ¥ TR R 9wy WA
F&6 730 477, A7 waw Al AT

Qs q; A% gadr )

#zq, uwYa AY @ A4 A7 &
% TAg] @I @R , § TAwT Two
Ao Teo #g A1 AR TEAT FE,
£% 9ar g anal f 347 gHIY anr
FAFT 10 Z | =17 T &3F & HIER
& alr W B Qw AT I E
nlg =9 o5 #4T qifaa18e a]r fente
q7 3% @9 H g¥y @@ ¥ €0
g=T AT Al Al qed Q% grarm
AqqT #F ATG FAT HAAT @ &, AR
zae, wrfgx g BT 2

ggigar, aat ag #F § fw
gaigeAg @A S (r,c’iwra HIF
a¥ed § w-xINT ¥, 7z freded
¥ wig ol :rrr”rfs.qs.a FTIE &
o7 gET @ ZeRe & fggra @
G anat & fv fya a9 feedfan
gt oY, 39 9% Ak W 594 @l
qr + AT F AQE g ST T4
IR 0x fenis Oy fip a8 BT =
Fid alz | H3, TEF AW In IHE
LR LR g Tal zafag
F2T ahifs 3 f%'s'ﬂnm Rl %m'v: IHT
99 arse tqf'rur § 4% gg g AW
faza @ W)
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The negotiations with  militants
through mediators, by Hamidullah
Khan, the Additional Chief Secretary
in charge of law, haq a setback with
the subversives demanding that the
curfew should be relaxed befor fur-
ther talks,

gl fwe war--

We have achieved spectacular success-
es in arresting militants and recover-
ing arms from their hideouts.

Asked about the details, they said,
wait till tomorrow evening,

v Ry LAl & agy g0 9 40
i /T BT AT | wf) W0 ST
6 W 2 fa fa® wwwren qar 24
qgleal, WARIAGHE @ F1 A7 1TeqE
& Iud ATWIR Al & Ak /1Y a9
§ 1 amy &g W AU A F uigH
qisaw @ e AT @ qOAT =Tgal
g?a. gigealy @A 7 #47 @30 T
i ey g ? o &g &¢ &9
REET TR FgEatar 2 fa ag wiw
war g ?ﬁ AR A &gl § AE
FAA &1 g6l &I

qERA, AL WIAT qgqT FE 2 |
vq gopl 7 feedfan % yrg gy
AT §® wE faatar 1 & a:urq%
aTsaw 8 8%TT 8 qwtfee aﬁrﬁrr fa
AT g fafwd W Tt adad
TS 57 g o0 tmeifun @ar QAT
77 g i ger aar % @ @n
e g AT wqar frm gwfes
fe <asr ara, arer §i$ A& Agf
qr | # qHdew q0| iaf-ar\r wE TRl
g f& =i 9% B ¥ 32 7 =g
AT #) ff AT fqugarg Iaqig fag
§ fr 8% faar & v fpedfon gd
g Swd A ®algly aal @ I
@ g 7 =4 Efamr @ 9 R &

-

fag 7z & €@nw @ ag 4, A7
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§t fafaee g ¥ A SR "
AT AQ AT 49 Hrdwarfeat
T BRI AT | AlG M@ g@er #;
BEE & 90 FWIL FET &30 Agl
fFu ww sy f& 3 afdw st =1
EAR FF E1 WIS W Farzg 3R
fegmra & afdn Fra a0 T <@
Fo? agt & Fegfwswma foeen
&, €feuw uwuTarsg g, Eouodle §,
grears Al & ag WX W S
T TANHT AT FIH VAAEE § FIN
FLAE, SaA gl Fiq HA0?

wERET, § WOF Aiew § "y
AgR § T atRr § 5 9 f&aA
AT i AT HIGIGH EEART 7 &
Ggw ! FEAGr  #AT d@ &d ! AT
faFwa &7 QqoSodio Wi AT T
B g A g3 1@ ¥ wga q fw
RoFodio F FAT &7 WA A& AN
qr gem F AW R FAA gl Sl |
# fwe wgar wgar g 5 3 #a
goIGI 3% ! wEEAr, ¥ ST W
£ i FWr g\

SHRI, H. HANUMANTHAPPA
(Karnataka): Madam Vice-Chairman,
I just request the Hon, Minister to
react while replying to the clarifica-
tions. The news from Kashmir is
coming from three different directions.
One instalment comes from Srinagar
about the terrorist w@activities, The
second instalment comes from Jammu
regarding the efforts of the Govern-
ment of India in dealing with the
Kashmir problem. I am watching this
from the day the incident in Kashiir
took place. (Interruptions). All our
efforts, after the first delegations, if
my information is wrong, the Minister
may kindly correct me in his reply,
but my information is that all our
efforts, including that of the Coordina-
tion Minister have gone up to Jammu
only and not beyond.” Whatever teams
have gone from Delhi have gone only
up to Jammu. Delhi has gone only
up to Jammu. It has not reached Sri-
nagar.

SHRI T.R. BALU (Tami]
[ncluding Rajiv Gandhi,

SHRI H. HANUMANTHAPPA. Mr.
Balu, you should watch what is hap-

Nadu):
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pening in the House instead of un-
necessarily interrupting.

Madam, after the visit of the first
delegation, we have not read any news
from Sringar about the efforts of this
Government to deal with the Kash-
mir issue. The third news comeg from
New York today., I woulg like to
know from the Home Minister whe-
ther gll our efforts have stopped at
Jammu, have not reached Srinagar
and the Valley is isolated from all our
efforts. If this is wrong, he may
correct, This is one aspect,

Secondly, I am told, the wife and
children of Mr. Khera are in Dethi,
would like to know whether the Gov-
ernment of India has been able to
meet them., I would like to khow
whetheyr any officers of the Govern-
ment have gone to console them. What
efforts the Government has made, on
its part, to reach the members of the

. bereaved family.’

Lastly, how long the Government
will go on saying ‘vou are responsible:
you have created the mess; you have
nof dealt with it etc.? It is all right.
You can say so acrosg the table. But
you are answerable to the people also.
The people of this country, the people
of the world, are expecting your reac-
tions. You have already completed
100-125 days, For heaven’s sake, don't
go on showing your finger at us It is
all right. Across the table, it is okay.
But.you are answerable to the people.
Kashmiy is an integral part of the
country. It became a bone of con-
tention during the partition. It was so
even after Independence. It still re-
mains a bone of contention. The
entire country ig interested in solving
the issue. Therefore, let us not politi-
c1se. I request you. Do not go on
showing your finger at us and saying
‘You have done this’, It is al] right.
There imight have been mistakes.
There might have been wrong actions,
But that does not give you an autho-
rity to go on blaming this side and re-
main inactive, Therefore, for the sake
of the country, for the - sake of the
people, please act instead of showing
Your finger at us.



183 Statement by

[Shri H. Hanumanthappa]

Before concluding, Madam, one
peint. In the afterncon, 1 raised the
issue about the bomb blast in Delhi.
The Chair had agreed. The Chair had
also joined in saying that the Home
Minister should react during the course
of the day. I hope, the Home Minister
will react according to the direction
of the Chair,

SHRI V. NARAYANASAMY: The
Home Minister shoulq make a state-
ment,

sadt aar afga (soc adw)
SYANETH  WEIEAl, I ¥ R
arr g7 sifE mT T @AY ¥
T 7% Fgl L § S agd I
gzamt & faT fZIr ow9r § ) Sa
ggaT Mg IAT g7 q1 Algwariagy
q, NEZVOHRIAT T ATRIT FFAMNG
F AT FT gad o JI_T ZAT IEH
3 A AT AG AT qFAr NE
M I HgaT K 9@ & Afed
g1 T8 UGETO-3T-AIEIN g &7
TX 21 FEIAIZTA & GIRIT ATHA-
T W, 7 frgEs F SATH
AT g s W AT B @ia 7@
AFT | TAVH qAAT TR FUTZAT?
afsr  gew, & a3g wAA g
g Tg welr & & fa agr S 97 qEHrd
QEETAL; AT G TN OH
FIA PR & I WY gy AT §
AT T mwogTor wF wvpwT & fw
fHART 99T AT GTATE qAHAY T
A7 FRT FIA F A)gT @A & oar
ITH AT F AU FH A7 AT
gy &0, IAHr gy & fwq adr
3R IFM@ T FAT IAFT KIS GIEAT
gery Fy A g 7 @l W19 3% &
FA1 B gar § M og euig ¥ 2
97 7FTC 9T § Fofiz & ¥
1347, gfeagq  ar fgegeart Ay
F&t « fogr gar & a7 2gF 9a
3 ¥, ¥ I wifrgma &9 ¥
At 3qF fqq aTRc AT FTTE &7

Agw, FEC 19 K Ay 9@
FEdr § f& wwiie § wift 9%
sTqeqT FAR I F & W AT
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ATGAATA FY a8 FE T F TGN & | IR
AeqT w37 F fay T@ g qIEN
x #faqr qaF 99 7d gAr D9
# @7 fdIT qraF 7 QET AT G
ST 9T STaT ar wwo owaq !
T M AT 5 F T AT U F
WE MY T gew F1 z@ alq @l
ar@EraT & f4 god wd W 7R
Tl 10 A F w9 T FH I § Iq9
i fafaq § faad a2 efar &
faq fafigad & ol agr § 95 A
F g gy 9% W § gr 9@ 7
we v

THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
Yes, Mr. Minister. ‘

SHRI  VISHVJIT P.
Madam_  you had allowed me.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

SINGH:

I have not allowed, The matter
already bten raised.
SHRI VISHVJIT ©P. SINGH:

There have been two bomb blast inside
police stations in Delhi, the Capital of
India. The ferroism has come home to
stay. My words have been prohetic.
This Government has failed.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
This matter has already been raised,
Mr. Singh.

SHRI VISHVJIT P. SINGH:
Will the hon, Minister kindly give us
some idea at the end of his speech as
to what has happened in Delhi also?
Will he do that?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
This matter has already been raised.
(Interruptions) .

=it O A qiE (YATIEw)
wlarar, ww fas ag feasw soar

g ... (=m@aw)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have called the Minister. I am not
allowing any further (interruptions)
Let the Minister begin.
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ot queh Wgewe @ ¢ A
qTzs <A, g g Wl d
fq8 Sqard =1 gAgr faar @ ag
faap 1 grafaa & 1 afew ged W2
FOAY AT BIASIT AT T 8T F
weatd A | AF WA g fn o
a1y IeE <, wiaE g IT ¥
FfIT ¥ glar@ & 7 AfEw &, 9%
# g 1 ERIT &% @UIIe, WY,
ag §% qF "rw &, g § S
W qrem 20§ sad qIy & 9 an
wifaa agt Her | ag agd qafer
Frg-d 1 faq @ Fy; faa awed
#r, agr PaedaTdr & w§ g, ag 9@
JTFT g wige g1 Smat fr fEa
wfere feqfaal w19aa QAT
veat W £) 9 Wgl N 9T &
Traa g & 78 FRAT ATRal g
fr azq wfesa grata &1 wwiEst
FTAT 95 @1 § | WA @ AT A
gir & Fn g ®g7 A, q&
+ usfafamzas 7, feegqr s qET &
gIHTT 1 AT W A1y | WA TG
qIT ST FAIX AT 4T IgT AR
wATTT sl § g 97 WifEEmw
F =fror & "« @ ¥, AT I
qdf ¥ aw 4SS F6 98 &l
& migz 9T 9 AT & gRT
% 156 WararfEal 1 TI=™T § A
18 & w8 3T 9T TARIHAET |
FR AT E 1 HATAT § O 18T
ool | & Ta oA & miwa wal T
¥ AT @19 ® W OF A’ gl
syArT M qTH; SEqi & 6 AT,
qF @ 94 TE 91, 938 wAw
qF Sih A0 4 Fio dle !t AMEA
gn ®1 Aty & a% §,
PANHE WG Fr dE H, O
o qfyT Fr qvF & , WL AAT
qies; A e &, wfa 3
gaed mlad ¥, g awr R
wg fed i fggma % o=@ T
g Toy A%g & o+ @er F AW
aso TAo T/0 A7 AT Ao 4180 Tgo
UFe T LAMIE gd & T® o, 398
qr paQ e T ATFAT 97 | H
ag & fr oy A% W 2019 A[
9H4Y RETC F! GRS W FFA U
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RIgs #1 S Aldwigse  fagdwa
o (sm@um) =i 9 arg gl
(=mgm) a1z & 95 wF  §
(==@gm™) |
7P.M.
SHRI JAGESH DESAI: No, no, I
want to raise a question about what
you are saying. The security was pro-

vided by the Government or by the
HMT?

st AR Awgee wiT: doa
gfeas sz § T mide wao
T%o IAFT madr faeafid g E
JT HEAT 38 & fF ST 38 mav
faell a1 SHT FFT AgT WAST aA_F
usfafaegas Aidwr & 7 AR guag
% oar v | S7 RAT F 300 YEw
Hiv a¥s aex fau Tw g7 g
FEAI H, HRIW F A F i
agrsr ag gAr f§ 35, qrg #i
fafsfza adee fro w0 1 TnE g
¥ SIRT 4F SE8 SOR, Sy
Te'® FT WHT F20  HIX Fraleg
FATET 39 A% G AfAD T Faay
M am se gur, fRs & ast
neaqm@ H fagr o« ozv ST 114
fafages &1 UseT-AY foar a1 )
(FwEaw)

SNt farafaa qudifaa fag: ax
JaFT TFAHES HEI@ OHF A S1av
qar 7

A ue AgeAg. ada: & a3
FIAT WGAT § 0F SIAT T H au
W WfiET a1 ag &Y wakE Fied o
ST gar THFT WEIAie AT . 14r
T wearE  (TAIE)

S faradia e frg :  won
4T

off qual Mgew= agx  § niwar
g, WU wAT 0 dv g7 grarg F fufa-
Cot B (L SO (a7 )

Please, let me speak. I did not inter-
rupt anybody.
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t v wwdn Yoy (fEre)
# gg rAar amgar g fR &wiX
% den ffee frax & (swwwm)

THE VICE-CHAIRMAN
MATI JAYANTHI NATARAJAN):
This is not a Question Hour. Kindly
let him complete. You cannot inter-
rupt him when he ig giving his reply.
Please let him speak.

=t Wt AgFRe ade  qI 9 FEAr
the terrorists are under tremendous
pressure because we have readily
found out their hide-outs.
g ST afs 2y & fufadz fedr
¥y 9B AT F FEANA AeaF A
ARHAT M & 98 fyaga oaqle
AEATR o0 5 wIxH AEy us
Mg § AET TT ¥ ) FGIST FTEANR
saters TAAE AHT F IAHT IHF
famt 1 =g @Y & f5 osfafaedaw
FT A K FAIgEAT W ATES W
afemaa A% FHO F 98 ara-
HF T W | g7 a9 & mAwar
T AT HA oz wET ) 98 faa
FA 74T & | W gE AB Sl
A% FMTF W(AAR  HAIRS] g% &
| 3, TR WAGAWE, [A AP
%’mﬁ TTETIRIT ag”r &, T BATAAT
qIA A ORI E At W Ogr wwAr g
IARY ariﬁmﬂr i fafadzs =1
wq Ay @ fear f& #T faar war
g1 349 ufmfedl WY gedoaa
fzam 9T gE afes amiy & &Y
S 99T § TREA Wl 4T arga &
m\fm Aty B, SmWwA g EAdr
f5 gieg s fag qu § SaFT weq
far wira, I9%F FIT T'@'ﬁ ag fegr)
T AAIRIA g% Wiz gAw fasar
& gl S ogHar & SAsrfedr X
Aara FEF 1 A gEErg ¥ 2015
9T SRR q”T?: qEAWT TV AT BIS
T DI FET 9T 2,15 9T AT UFo
ﬁao @m F1 A fady | ag o
& & memta oS & 48 1965

T Gﬂr oAy ug"r 7T gAfEeEES FY
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/T AT AT, I§ FFT T gAfEeEd
agr 52 ¥ | gwd s wefafraa
my franfeEt W1F § 1 @i sawt
FIEET FEH AW HW FT SO
g\ ag wetHfawEd &1 @ Fav
gar g Iq 9T qEASSE A FT
SE 8 )

ZAU AT FATR AT § oag HET
ar foav WY g2a FEigmn ¥, A
a?fm TEEqmA £, eamEgfaed
& &, Sefifrsim, Ay & gzﬁ agr
nqa Fwr @ TS ¥fs o8 w
EHEE ?vra R A9 Bfach B Rl
BEFT | A% IAFT AUAR IE 3
a7 wax ¥ 6 3w @1 s iaa
FGT g wa Taf Wik &1 fgegeam
BT FX UH EA qMAT FEARTR T
stoar =gt st o F ar g7 F
stoar | ag faw du  fafed
w1, o HITe do U MY
o mwgo THe &I FM A g fF
fergear &1 wia 1 @weT Fgt ML
for wfwa gram & Segly agiam
frar | siq =4 grar &, ¥ A%
S R At 24 5 U™ H 3 93
F qoaa €7 ’F § | § FEgar wiga
g f5 ag foga & F M % &
da AW gy § b wdwaw & @9
frzar g gy & FFY ;AT g Slar
7, o ot g & 1 s ae
gved g &, 57 5T @i & ER
AWM 97 T, Sig FIT GO F AT
T, SAGT qqT AL AT JUFA0 FIT 4
ag w&0 g 1 gafau & w9
St Y oy wgAr awar f f&ogard
ag wifmw & f& 8T w©wn  FoAw
ZEAIgwe ST g W ag A% @ ar
T4 gATR a0 AT Y W fRwmm @
A frara &1 Fgt fsar <@ar &)
gnd Udh wWww 31Eg fRArd 1 oRAw
A FY F TEAIEH § =g 7 TfaeT
gEdizand ¥ aredm @y gl, -
serfagww ¥ areqe  w@y g o ar
fadt dew fawrr & qreqs T@d &)
797 374 #g fear & fo woa vagw
IFT IAFT AT HT BAfgEr Iqwrw
frar s, IAFT U0F eI H W@
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QI 1 W AR FIEIT ABIAR |
fafreet & 9% garr swmferma 2
STH gAAT Aty gAr w3 § fR A
gAn, &Y gAr ‘~'=r='ﬁr FA T §
f5 fewiz feuddz & amg a:mrf%ara
FIF ITTEAT a»% gasm &7, faa
# fafre § angs @ afs §za
TREREE agt | 1 @ 39 fafed
# g wifrer w3 g & 5 I0fasm
W, ear 4F fwqr o #@IT Ee-
Feqfadad arfs agr € 1 =@t g
F F@AT FI TG T |

T A A7 wI W4T R Frga-
qMA FIME T ST AERIAE FT
farF1Y '{t 7T F, & f-ﬁ:r we § Faf
F U ¥ FFIT WG T T TAF
Fgcrszﬁr T TH AMG BAT F AUES
@ AFANwR 9 AT ¥ WX g
15 fex ag’T%lgz LG
ST qg ary 1 AW AT JAFT UF
arg T fEar a1 #MT AnT I
1§ feqsz & 1 Trearad =Ry §
ql Fg TAEdE W 3 TIE E
za% F1E oF FF A &

gau gfaafaet #vova o1 & =t
fasmifcht w0 QU A § s
a3t gfraffedy 2 o't WEtome
e & famay 98 31 937 faagifzay
& Ay ¥ 1 3a7 ag T wifAAT ¥
7g frar f& E’rm:r gRs & "
amfade foar & 1 gA% a8 91% »7
fpar &, wrsA fﬁﬁ:ﬁrtaﬁ s F I8
g fa
Kashmir is not negotiable.
dx qifacgre &y yrsw fafamex fags
42T A aT® & AT a1 agh ¥
AT TSI ¥ 3% faega  w@w
wewid # wg faar fa weq #rwR
T F1E Ftar Ag g oAwar g Iy
@ &) mgsar v 7€ WA Aag @
APTT, T FWHIX A FIA X
TifaEIry F AT FTE AT I BT
A318 A & |
Kashmiy ig an integral part of India.
a1 gafao wrfeeqrs & "ty amrs
¥ arg wr 1 wfwearw & [
qa FAr & oS A 3 o &
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AMFET g T FAT qrfgq 1 foed
s wdy ¥ oifsrara § F5 3
¥ AF arw Ag, d¥ I AnA
5T #Y awrd faatt 8w
¥ feay araT ged &, =g amf &,
I geSE &, AR @S AF &
Fai TomToFo F WIHT AWM
1037 % % I gar BT & |
AT gt ag IV AW F gfAw R
@ § sTRTAA 99 T g50 A&
gy & fF 7 3g foasis &@ X
¥ oy § )0 Al I N AIE

T omar g oo

guidt mire grgw w1 fagfaac
ST %, % CEENT § 1 1947 ¥
ART T[T TF FIAT K FE FE
gdr fanrg A & fs gad &R
wig ¥ fadr F ma FE a@aqE
F g1, afsd 37 IFT F @EIqre)
® TASM g

" by Minister

gary At ¥ w1 qifssara #
T WA FIHIT F %qv{svﬁ e
war | Afey TER IR ST JaFy
Farar gl ag faw ¥ EF AT SR
g 3 & WIT @Are 2 § ;W IaF
997 § | ITeT FH qF@AT H&T
g A R FH q—‘rfwsr w1 g fx
fse wr #aT @y 77 Ffaa g,
W6 TR 9T FAN T IFNH
w|rg |

A g HY ey § qamaw 9,
FE @I wAT@ AE 47 | A 93
Fiforer M, IR FAT AT q4TT
g wayl, Sadr g sifgw 56
wm wEfHAT FT o9FEN F-——IFK
X T4T UG WATR W WA, FAT
RIAGIT AEE 4 B2 |

ERII AEy W ¥, 13
feqraT ¥ 9%, ST FFF FT ST
oigst FafawT FTER o7, FAF AL
TURA FIRRT T
Seventy-five hard-core terrorists were
released. I will show you the order,
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[+t wuat AvgEnT A

@iz & Ay 75 fww fad
T | WE gH OF) mwear g€, J4l ¥
U ARYA——F 4g T wed g fa
£ I T gEeAT  qaT gL, A
@ saw fienaie &7

T DITRT <ate Jgt war fw
A s as, fiay #F3w aze
widr &7 anr 4 oY, A By avE
9T ®IT qgl? AN 5E aF 9HaT
are fagr § ad I3 1 nTaEy
argR g f5 @71 erw faug A ast
faq 9T & IgT Faa frar? Iq
aF7 fodt agAy F1 A Sg o9
Iq FHT 70 TEIT AG AT |

SHRI MAKHAN LAL
Are you justifying this?

SHRI DIPEN GHOSH:
ernment had justified it.
tions)

'SHRI MUFT] MOHAMMAD
SAYEED: I say that when Nilakanth
Ganjoo who wag a Judge of the Ses-
sions Court and who had given the
death sentence to Magbool Bhatt, was
killed his body was there for three,
four hours. Nobody touched it. When
Tikalal Tapiloo was killed near his

FOTEDAR

Your Gov-
(Interrup-

house, in sbite of the fact that there
were Sso many people... (Interrup-
tions)

SHRI DIPEN GHOSH: Hartal was
observed on the Indepenence Day.
(Interruptions)

st At Aigrws @z @ 9y
FFT miaEl  §HI ARE 5T 0

A FFT WGRT FIHT | wFE AV ?
S BWNE GG war ¥ oAAT ¥ 2
9THE ¥ SAET Ave AEY w94
FAT | FF 47 7 . (=Eew)
F =mzar g fe v amgl gs, WA
fae iz #1987 . . (z=am)
¥ glF gig ¥ fag ER g oL,
(zaRynr)

T\-T

Y AlET Ta AT ¢
nE ot HIET

RIITT
. (erauw)

]
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SAYEED:
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Who was responsible?

- SHRI DIPEN GHOSH: What did
you do? On the day of Independence
you obsered hartal.

it AR AT %réa g fag
¥ wEy T TGP ARN W | FH S0
H1 a8z frar & 1 A0 F ATH

gu agi T F O . (zmagw)
" qg?r Az d |- .. (FEEW) g
WAy I qA WG & |
(=) :

oF ®AAE ager ; feas gaig
fomr 7

SHRI MUFTI MOHAMMAD

Seveniy-five  hard-core
terrorists were released. You do not
know. Your people were responsible
for it.

1y maw frgam ¥ ey s amF
ggiaar fear ? g A, S AW SO
@i, (HgEaTm &1 ®E W37 @
Faw! T T gra frar | 9§ ag
ggr & AT WO wgy & A Ghw
arit ¥ siegy A Wi fegueT gae
TEE). .. (Fwqaw)

At 7z IQftma wrem osgEAn

Fi WIHIT F BT F, SHLTFIS AATA
adf .. (smagta) s oefafrews
Ty farafy g€ off, IAFT AGF  GiY
T S g ? . (|Euw)  geE
far #tw e %? . (=aam)
STTH I FIA G FH AE gl

We cannot to_lerate this. (Inter-

Tuptions)
&
(=oraeriw)

SHRI4 V. NARAYANASAMY:
Madam, what is their plan?

A oata A =AML

SHRI MUFTy MOHAMMAD
SAYEED; Mr. Foteday starteqg all this
provocation, Otherwise this would not
hdve happened like this. (Interrup-
tions)
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SHR]I MAKHAN TI.AL FOTEDAR:
Madam Chairperson, we asked this
question. .. (Interruptions)

ot qudt WgeAg wdT ¢ FqeeA
Al den, "FA @R FW faw
... (WEaw)

No, this is not the way. (Interrup-
tions)

SHRI MAKHAN LAJ, FOTEDAR:
Madam I am on a point of order.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
He is on a point of order. (Interrup-
tions)

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesr). Madam, all
of us had kept quite silent when he
was speaking and now he is... (Inter-
Tuptions)

SHRI
SAYEED:
them for the last few hours.
ruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly let the Minister. .. (Inter-
Tuptions)

SHRI MAKHAN LAL FOTEDAR:
Madam, I want to say because he has
lost his temper. .. (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have allowed Mr. Fotedar to rise on
a point of order. Kindly let him state
it. (Interruptions)

MUFT MOHAMMAD
I have been listening to
(Inter-

SHRI DIPEN GHOSH. Mr. Vice-
Chairman_ is Mr. Fotedar going to
explain under what conditions 125
hardcore terrorists werc releaseq du-
ring Dr. Faroog Abdullah and Con-
gress (Iy Government? Is he going to
give a reply on that? (Interruptions)
These hardcore terrorists were detain-
ed by the Police gnd they were relea-
sed by that Government, (Interrup-
tions)

SHRI MAKHAN LAl FOTEDAR:
Madam,. ..

SHRI MUFT] MOHAMMAD
SAYEED. Madam, he cannot interrupt
me like shis.

10 APR,

|

1990 | by Minister 194
SHRI MAKHAN LAL FOTEDAR:
Madam, we askeq thjs question more

than. .. (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let him complete his peint of order.
(Interruptions)

AT A% Wigew ade: fea
AT 9% M IFE ;.. (FWAUNA)

o W F T8 (smawta)
THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

The time is now 7.30 and there are
still two itemg on the Agenda of the
House. The Members should coope
rate. Kindly allow him to raise it. If
there is no point of order, I will rule
it out. I have to hear what it is. Every
Member at any point has a right to
raise a point of order. If there is no
point of order, I wil] rule it out.
Kindly let ug hear him. I have allow-
ed him, .

SHRI MAKHAN LAI, FOTEDAR:
Madam YVice-Chairman, we askeq this
question more in anguish than
in anger. (Interruptions)

SHRI DIPEN GHOSH: Under what
rule is he raising the point of order?

SHRI M. A. BABY. Madam, he is
making a speech.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please state your point of order, Mr.
Fotedar.

SHRI MAKHAN LAl FOTEDAR:
Madam, I am coming to that.

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh). Madam, kind-
ly let him quote the rule under which
he is raising the point of order, Ask
him to quote the rule first.

SHRI MAKHAN L1LA], FOTEDAR:
1 may tell Mr. Mathur that the Chair
does not need any guidance from him.
She is very learned. Sh_e is an advo-
cate of the Supreme Court and she is
an experienced Parliamentarian. The
very fact that she has permitted me
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[Shri Makhan Lal Fotedar]
to speak shows that I have a point
to make. (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly let us conclude the businesg
of the House. Let him raise the point
of order. If there ig no point of order,
I will rule it out.

SHRI M. A. BABY: Under what
rule he ig raising his oint of order?
Is he raising his pvint of order under
“anguish”? Is it under the rule book?

SHRI MAKHAN LAJL, FOTEDAR:
Mufti sahib has {o learn ord thing
from me, how to swallow anger. He
must know about it. He started on a
very good note but ended very pathe-
tically. The question is very simple..

... (Interrupticms) .. .
THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

You have all made your minds very
clear. Now, let him complete it. 1
have allowed him to speak, There is
no point in interrupting him. Let him
speak. You cannot interrupt every
sentence.

SHRI MAKHAN LAL FOTEDAR:
Madam Vice-Chairman, we have con-
fined our remarks and clarifications
only to the oint of kidnapping of the
three persong in Srinagar. I happen
to belong to the same State to which
the Home Minjster also belongs yet
I am not stating what is actually hap-
pening in Kashmir. The Home Minig<
ter hag referred to certain incidents
which togk place under the previouw
Government. I am not holding any
brief for the then Kashmir Govern:
ment but I am only concerned with
today’s situation. They have to deal
with the present situation ang it ig
now for them to govern. In case they
cannot govern, they should go. That
is the point. It is very simple. Why
are they accusing us that we have not

done this or that?... (Interruptions)...

I am coming to the peint of order.

SHRI M. A. BABY: Ig this his point
of ordey? A

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

Let him complete,

SHRI MAKHAN LAL FOTEDAR:
My point of order is not to create dis-
order in you but to create order
amongst you. That is the point.
Madam, one point is that the Home
Minister must confine hig speech or his
reply to the points of issue. Under
what circumstances ang at whose in-
stance these people were kidnapped
and what has led to this situation?

SHRI DIPEN GHOSH: Is this his
voint of order?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
There is ng point of order. The Minis-
ter will reply... (Interruptions) ...l
have to hear what the Members arc
saying. I cannot shut out the Mem-
bers from speaking.

SHRI MUFTI MOHAMMAD
SAYEED: I have already made it
clear that we have to tackle the prob-
lem of Kashmir; we cannot Blame you,
It is we who are responsible tg tackle
the problem in Kashmir. I assure you
that the present administration in
Srinagar has taken a number of effec-
tive measureg to contain terrorism...
(Interruptions) . ..

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let him complete. Kindly don’t inter-
rupt him any more. T am not allowing
any further interruptions.

SHRT MUFTI MOHAMMAD
SAYEED: Madam, there has been a
breakthrough as far as checking of
infiltrators across the border is con-
cerned. A number of measures have
been taken inside the Valley. A num-
ber of hide-outs of the militants have
been scarched and it proved a suc-
cess. About 875 subversive elements
have been arrested. So militantg are
under tremendous pressure. They have
chosen this soft target of kidnapping.
We have imposeq curfew. The re-
quest of the militantgy wag that the
curfew should be relaxed. It is not
their writ which rung as was the
practice during the previous regimc
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Now it is the writ of the administra-
tion. .. (Interruptions) . . .You do
not know the situation. What was
the situation earlier? Now it is the
writ of the Government of India, it
is the writ of Mr. Jagmohan, the
Governor, it is the writ of the State
administration which is running. We
will not relax curfew when militants
ask us to do so. That is not our job.
That is what our job is. We will not
succumb to any pressure, .. (Interrup-
tions) ...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please don’t interrupt the Minister.

Let him complete hig reply first....
(Interrupticns) ... Now, we shall take

up the Commissions of Inquiry
(Amendment) Bill, 1990, Shri Mufti
Mohammad Sayeed . . (Interrup-
tions) . . .I have called the Home
Minister . (Interruptions) ... The
Commissions of Inquiry (Amend-

ment) Bill. T can’t force the Minister.
If he is willing to make a statement,
it is O. K. ... (Interruptions)...If he
is ready, he can make a statement.
1 have no objection. But I cannot
force the Minister ty come forward
with any statement. We can now
take up the Commissions 'of Inquiry
(Amendment) Bill. If the House
agrees, we can pass this Bill without
discussion. (Interruptions) ...Yes,
Mr. Minister,

COMMISSIONS OF INQUIRY (AM-

ENDMENT) BILL, 1990

THE MINISTER OF HOME  AF-
FAIRS (SHRI MUFT; MOHAMMAD
SOYEED): Madam, I beg to move:

“That the Bill further to amend
the Commissions of Inquiry Act,
1952, as passed by the Lok Sabha,
be taken into consideration.”

Madam, under sub-section (1) of
section 3 of the Commissions wof
Inquiry Act, 1952, the Central Gov-
ernment or +he State Government
may appoint 5 Commission of In-
quiry for the purpose of making an
inquiry into any definite matter of
public importance. Before the
Commissions of Inquiry Act, 1952
was amended in 1986, it was obliga-
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tory for the appropriate  Govern-
ment under sub-section (4) of section
3 of the Act of 1952 to lay the report
of the Commission of Inquiry ap-
pointed under sub-section (1) there-
of before the House of the People
or, as the case may be, the Legis-
lative Assembly concerned, together
with the Memorandum of Action
Taken thereon within a pericd of six
months of submission of the report,
However, in 1986, it was considered
by the previous Government that
when a Commission of Inquiry is ap-
pointed to inquire into sensitive
matters of public importance such as
those having a bearing on  defence,
national security, personal security
cf high dignitaries, friendly relations
with foreign powers, the inquiry
report may contain materials of a
highly sensitive nature and, as such,
1t may not be in the public interest
io lay such reports before the Lok
Sabha or the Legislative Assembly
of the State. In order to cnver
situations likc these, sectionn 3 of
the Commissions of Inquiry Act, 1952
was amended by a Presidential Or-
dinance promulgated on 14-5-86 under
subsection (5) and sub-section (6)
of section 3 of the Act. The Ordinance
was replaced by an Act of Parlia-
ment in August 1986, This amend-
ment provided that if the appropri-
ate Government is satisfied that in
the interest of the sovercignty and
integrily of India, security of the
State, friendly relations with foreign
States or in public interest, it is not
expedient to lay the report before the
Lok Sabhs or the Legislative Assemb-
ly of the State concerned, the report
of the Commissinp of [nauivy may
not be so laid provided a aotification
to that =ffect i« issued within Six
months of the submission ©of the re-
pert and spproval of the Lok Sabha
or the Legislative Assembly of the
State to 1he notification is cbtained.

Tha prescnt Governmer, has re-
considered the matter gnd is of the
view that the people have 3 right
any circumstances and the  public
to informsation., A Commisicn of
Inquiry is set up for the purpose of
making an inquiry into any definite



